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7454 Sheikh Abdullah and 
Chinese Premier (C.A.) 

[Mr. Speaker] 
granting and whether there might be 
something done by him which, if the 
Government takes action just now, 
could be avoided. That is the point 
that Government has to consider. The 
fear or apprehension of the hon. Mem-
bers is, if we take time to take any 
decision whether during these two 
days he might do something else 
which could be prevented if We '·ake 
"ction immediately, just now. That 
is the anxiety of the hon. Members. 

Shri Rari·Vishnu Kamath: A sug-
gestion was made thn l his passport 
could be impounded. 

Mr. Speaker: That is for the Govern-
ment to decide because it is the Gov-
ernment which adminiscers. I am not 
asking the Government to say what 
action they arc going to take. 
I do not want the Government to dis-
close that. It is not necessary that 
they should disclose what action they 
intend to take. I am not insisting 
on that. I do not want that. But 
they should consider, should give full 
consideratioll t(l tbii aspect as to 
whether this delay or waiting on their 
part to hear the Foreign Secretary 
and then. afterwards, to take some 
action might not come in the way of 
any other thing or might not just 
encourage Mr. Abdullah to do further 
harm to this country during these 
two days which we might take in 
further discussion. 

13.00 hrs. 

Shri Lal Bahadur ShaStri: As far 
as I can see, during the next two 
days I do not think Sheikh Abdullah 
will be able to do anything further 
which would harm the interests of 
our country. But, as I said, in spite 
of the passport, he is entirely free 
to do whatever he likes, but he has 
also to realise that he must suffer the 
consequences . . . (lnterrnption). 

Mr. Speaker: Now, no further dis-
cussion on that. So far as the 
adjournment motion is concerned, 
unless I know the facts, I cannot 

admit it simply on reliance of the 
newspapers which may even be cor-
rect. No discussion can take· place 
merely on that. They might be a 
useful guide, they might give us 
information; but the facts are to be 
known and, therefore, so far as that 
is concerned, if the Government 
wants time, I am inclined to give 
them ti)!Tle up to Monday. But, again, I 
repeat my request and that warning 
that they should take proper precau-
tion to see that nothing further is 
done during these two days so that 
our country might suffer ... (Inter-
ruption) . 

13.01 hrs. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following six Bills passed by the 
Houses of Parliament during the cur-
rent Session and assented to by the 
Vice-President discharging U:c func-
tions of the President since a report 
WjlS last made to the House on the 
22nd March, 1965: 

( 1) The Appropriation (Rail-
ways) Bill, 1965. 

(2) The Appropriation (Rail-
ways) ·No. 2 Bill, 1965. 

(3) The Appropriation (Vote on 
Account) Bill, 1965. 

(4) The Industries (Development 
and Regulation) Amendment 
Bill, 1965. 

(5) The Kerala Appropriation 
Bill, 1965. 

(6) The Kerala Appropriation 
(Vote on Account) Bill, 1965. 

1S.0t! hrs. 

RESIGNATION BY MEMBER 

(SURl AJlT PRASAD JAIN) 

Mr. Speaker: I have to inform the 
House that Shri Ajit Prasad Jain, an 




